
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE, KOLKATА

In Original Application No. 194/2015

Subrat Kumar Sahoo

-Vs-

State of Odisha & Ors.

Sl.No.

Index:-

Particulars Page No.

1. Affidavit in Opposition filed by Respondent no.5 1-11

2. True Copy of Notification dated 14/17th January, 2005

issued by the ministry of Environment and forest

(Annexure - A)

12-19

3. True copy of the letter dated October 19, 2023

(Annexure - B)

20-27

4. True copy of the agreement dated March 1, 2024

(Annexure - C)

28-44

5. True Copy of Consent to establish order issued by State

Pollution Control Board, Odisha (Annexure - D)

45-56

6. True Copy of the Environment Clearance dated August
17, 2024

57-70

2025

550



BEFORE THE LEARNED NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.194 OF 2025/EZ

(UNDER SECTIONS 14 AND 15 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010)

In the matter of:

SUBRAT KUMAR SAHOO

-Versus-

STATE OF ODISHA & ORS.

.RESPONDENTS

* NOT

C
E
N
T
R
A

NOTARIALNOTARAL

OF INDIA

.APPLICANT

AFFIDAVIT IN OPPOSITION ON BEHALF OF VCI CHEMICAL

INDUSTRIES LIMITED, BEING THE RESPONDENT NO. 5

I, AVNISH KUMAR SRIVASTAVA, son of Ram 
Niwas Srivastava,

aged about 49 years, by faith-Hindu, by occupation Service, working for

gain at 49, Governent Industrial Estate
, Kalpi Road, Kanpur, Uttar

Pradesh- 2C8 012, do hereby solemnly affirm and s
ay as follows:-

1. 1 am the HR - Head of the respondent no.5 above
-named. I am

aware of the facts and circu
mstances of the instant case. 

I have been

duly authorized to sign and affir
m the instant affidavit for and on behalf

of the respondent no. 5. As such, I am competert to swear and affirm the

instant atndav
it.

NOTA
RY

Hima
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2. I am in receipt of a copy of an application purportedly affirmed by

one Subrat Kumar Sahoo on 3rd September 2025, being hereinafter

referred to as the "original application". Having perused the statements

made in the said application, I have understood the meaning, purport

and scope thereof.

3. At the very outset, before dealing with the allegations made in the

said original application, I say that the present proceedings have been

initiated for collateral purposes. The applicant has approached this

Learned Tribunal with mala fide motive and in order to harass the

answering respondent. In this context, I say and submit as follows:-

(a) The original application has been filed by suppression of

material facts.

(b) The applicant has obtained orders from this Learned

Tribunal by misleading this Tribunal to believe that the answering

respondent runs an illegal business and/or factory and/or

activities.

メ

(c) The original application does not disclose any cause of action

and neither does the applicant has any cause of action as against

the answering respondent.

(d) The applicant does not have any locus standi to maintain the

original application. The background of the applicant, as narrated

in the original application is de hors of any supporting documents.

(e)The original application has been filed without undertaking

NOTARery due diligence. The present proceedings amount to

Himanshu Vaday
Advocate

Karrpur Nagar
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abuse of the process of law and wastage of highly precious judicial

time.

(f) For the aforesaid reason, without prejudice to the other

statements made in the present affidavit, the said original

application deserves to be rejected with exemplary costs.

(g) The answering respondent is engaged in the business of

running various plants and/or factories, particularly in the field of

Coal tar. Being interested in establishing a distillation plant, the

answering respondent approached the Odisha Industrial

Infrastructure Development Corporation, being the respondent no.

6 in the present proceedings.

(h) Upon such approach being made, the respondent no. 6

intimated the answering respondent that various Hectors of land is

available for the purpose of establishment of a Coal tar distillation

plant at Jakhapura Village under the Danagadi Tehsil. It was

intimated to the answering respondent that by a notification dated

3/4th February 1993, 1419.95 ha of forest land for establishing

iron ore based industries at Jakhapura was approved by the

Ministry of Environment, Forest and Climate Change.

(i) The respondent no. 6 further made over a copy of a

notification dated 14/17thJanuary 2005, issued by the Ministry of

Environment and Forests (F.C. Division), Government of India, by

which 1419.95 Hectors of forest land was diverted for the purpose

•of Tron Ore based Industries in and around the said village. A copy

Lof thelsaid notification dated 14/17thJanuary 2005 issued by theNOTAR
Himanshu Yaday

Advocaie

Karrpur Nag
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Ministry of Environment and Forests (F.C. Division), Government

of India is annexed hereto and marked with the letter "Д"

(j) On the basis of the same, by a letter dated October 19, 2023,

22 acres of land at the aforesaid area was allotted to the

respondent no. 5 by the respondent no. 6 for setting up a Coal tar

distillation plant at KNIC, Jajpur. A copy of the said letter dated

October 19, 2023, issued by the respondent no. 6 upon the

answering respondent is annexed hereto and marked with the

letter "В".

(k) It would be evident from a perusal of the said letter that the

answering respondent made payment of a sum of Rs.5,57,74,438/-

towards the cost of the land on July 25, 2023.

(1) Accordingly, the aforesaid land was allotted to the answering

respondent for a period of 63 years for utilization of the said land

for the specified purpose.

(m) A formal agreement between the answering respondent and

the respondent no. 6 was entered into on March 1, 2024, which

lays down the terms and conditions of such allotment for setting

up the plant. A copy of the said agreement dated March 1, 2024, is

annexed hereto and marked with the letter "C"

(n) Accordingly, as per the extant laws, the answering

respondent took steps for obtaining the Environment Clearance

and the Consent to Establish from the respective authorities.

NOTARY
Himanshu Yaday

Advocate

Kanpur Nagar
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(o) On May 9, 2024, the Consent to Establish was issued in

favour of the answering respondent by the State Pollution Control

Board, being the respondent no. 2 in the present proceedings. A

copy of the said Consent to Establish issued by the respondent no.

2 is annexed hereto and marked with the letter "D".

(p) Thereafter, on August 17, 2024, the Ministry of

Environment, Forest and Climate Change, Government of India,

being the respondent no. 9 in the present proceedings, issue
d the

Environment Clearance in favour of the answering
 respondent. A

copy of the said Environment Clearance date
d August 17, 2024, is

annexed hereto and marked with the letter "E".

(q) The aforesaid Consent to Establish and the Environ
ment

Clearance was granted after the answering respondent comp
lied

with various directions of the appropriate authorities.

(r) Upon obtaining the necessary permissions, including the

Consent to Establish and the Environment Clearance, the

answering respondent started the work for setting up 
the Coal tar

Distillation Plant. The answering respondent has not violated any

law in any manner whatsoever, and nei
ther has any intention to

violate the same.

(s) For such reason, the original application is completely

unfounded and has been preferred on the basis of reckless

allegations and without undertaking any due diligenc
e. For such

reason, the original application deserves to be rejected with

--exemplary costs.

NOTAR
Himenshu Yaday

Advocate
Karipur Nagar

CENTRAL GOVT. OF
 INDIA
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4. I shall now proceed to deal with the respective allegations made in

the said original application. I have been advised to deal with only the

material allegations made in the said original application and hence,

non-denial of any allegation shall not be deemed as an admission on my

part. In fact, by abundant caution, all allegations made in the said

original application shall be deemed to have been denied, as if, the same

are set out herein and denied and/or dealt with in seriatim.

5. With reference to the allegations made in paragraph nos. 1 to 9 of

the said original application, save and except what are matters of record

and what would specifically emanate therefrom, I deny and dispute each

and every allegation made therein. It is denied that the applicant works

as a correspondent with any fastest growing Odia daily newspaper, or

that he covers any environmental, civic and social issues. It is denied

that the applicant is deeply aware of the ongoing environmental

degradation and violations of environmental norms in any area. It is

denied that the applicant has witnessed any instance of unregulated

industrial activities in or around the Jajpur area. It is denied that there

is any unchecked exploitation of natural resources, as alleged or at all. It

is denied that the applicant has approached this Learned Tribunal in

bona fide public interest, or with the specified objective, as alleged or at

all. It is denied that the applicant is a concerned citizen of this country.

It is vehemently denied that the answering respondent is continuing any

illegal deforestation or tree-felling as alleged or at all.

6. With reference to the allegations made in paragraph nos. 10 to 19

of the said original application, save and except what are matters of

record and what would specifically emanate therefrom, I deny and

¡dispule tach and every allegation made therein. It is denied that 11 acres

*
Himanshu Yaday

Adilpcate
Kapur Nag
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out of the 22 acres of land leased out to the answering respondent falls
under forest land.

7. With reference to the aliegations made in paragraph nos. 20 to 23
of the said criginal application, save and except what are matters of
record and what would specificaily emarate therefrom, I deny and
dispute each and every allegation made therein. The answering
respondent has takena Environment Clearance, and supperting document
has already been armexed hereinabove. It is denied that the answering
respondent has engaged in a concerted or deliberate act of frauduient

suppression, as alleged or at all. it is denied that the answering
respondent suppressed that 11 acres of land was forest land. The

respondent authorides, in their own wisdom and upon verification of the
various Government notificanons including the notification annexed
hereinabove, had allotted the land in favour of the answering respondent.
It is denied that the answering respandent had knowledge that any part
or portion of the allotted land talls urder forest land. There is no
question of such knowledge, as no part or portion of the allotted land
fatis unnier forest land. It is denied that the answering respondent has
made any false representatlon, as alleged or at all.

8. With reference to the aliegarions made in paragraph nos. 24 to 31
of the saild original application, save and except what are matters of
record and what would specifically emanate therefrom, I deny and
dispute each and every allegation made therein. It is denied that any
grant was made by the Competent Authority on the basis of any
incomplete or misleading disclosures made by the answering respondent.
it is denicd that any step was taken to avoid any scrutiny under theOTA
Rotien) Act, in the manner as alleged cr at all. It is denied

Himanshu Yaday
Advocatedvorate

Kanpur Nagar

CENTRAL GOVT. OF INDIA 6
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that the answering respondent and/or its representatives misled the

local public or statutory officers during any public hearing held on March

23, 2024. It is denied that the Environmental Clearance was obtained by

suppressing the true nature of the project site or bypassing forest related

regulatory oversight.

9. It is denied that the establishment of the plant by the answering

respondent is illegal or ecologically disastrous or has the effect of

jeopardizing biodiversity, in the manner as alleged or at all. It is denied

that the answering respondent has deliberately suppressed or made any

fraudulent misrepresentation or has shown any environmental

irresponsibility. It is denied that any act of the answering respondent has

vitiated the entire process of environmental appraisal. It is denied that

the answering respondent has blatantly abused any process, or has

defeated the very objective of Environmental Protection Law, or warrants

any immediate intervention by this Learned Tribunal. The

representations made in the report filed by the answering respondent are

true and correct.

★

10. With reference to the allegations made in paragraph nos. 32 to 40

of the said original application, save and except what are matters of

record and what would specifically emanate therefrom, I deny and

dispute each and every allegation made therein. It is denied that any

regulatory process has been premised on any false representation of the

answering respondent. The answering respondent submits that it has

complied with all the applicable laws in force, and has no intention of

causing any environmental hazard, particularly those which have been

prohibited by the Competent Authority. The project of the answering

spondent is situated far beyond the habitable zon
es, and thus, all such

NOTARY
Himanshu Yaday

Advocate
Kampur Nagar

★
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allegations regarding environmental and physical hazards are

unsustainable.

11. It is denied that there is no clarity or disclosure in the project

documents. It is denied that there is any absence of any technical

specification or control mechanism as alleged or at all. It is denied that

the answering respondent is not serious in complying with critical

environmental safeguards. It is denied that answering respondent has

violated any law, or has carried out any activity without requisite

permissions. It is denied that any financial gain has been made by any of

the respondents. It is denied that the answering respondent is liable for

any violation of EIA notification of 2006 or the Forest (Conservation) Act,

1980 or the Environment Protection Act, 1986.

12. It is denied that the answering respondent has utilized forest land

for non-forest activity without prior approval of the Central Government.

The applicant has deliberately suppressed the Government notification

dated 14/17th January, 2005. It is denied that any of the allotted land

falls under forest land. It is denied that 11 acres of land have not been

de-reserved till date. Such allegation is completely contrary to the facts of

the present case. Such allegation has been made solely to mislead this

Learned Tribunal and obtain favourable orders to harass the answering

respondent. It is denied that the answering respondent has indulged in

widespread felling of 40, 000 trees without any authorization. Section 2

of 1980 Act does not apply to the answering respondent. It is denied that

the answering respondent could not have utilized the land for the

specified purpose. It is denied that the answering respondent has

unaprg y any iliegal activity or any activity has contaminated any
water source I denied that there is any long term consequence, as

*
★Himanshu Yaday

Advocate

CENTRAL GOVT.
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alleged or at all. It is denied that any part of portion of the allotted land

falls under forest land. It is denied that the answering respondent has

suppressed any material fact while obtaining clearances. It is denied that

there is any illegal felling of trees. Section 26 of the Indian Forest Act,

1927 does not apply in the facts of the present case as the answering

respondent has not illegally fell any tree. It is denied that the answering

respondent has indulged in deforestation. It is denied that the answering

respondent is liable for making any payment in any manner whatsoever.

It is denied that any action or omission of the answering respondent has

caused severe and irreversible ecological harm. The consequence of

felling any tree does not apply to the facts of the present case or on the

answering respondent, as the answering respondent has not been

involved in any deforestation. It is denied that the actions of the

answering respondent must be examined in the larger context. It is

denied that the Pre-Feasibility Report makes any false claim. The

purported petitions and representations made by the purported villagers

are false, untrue and incorrect andin any event, unfounded. The

answering respondent is not liable for any action in any manner

whatsoever.

13. With reference to the allegations made in paragraph nos. 41 to 52

of the said original application, save and except what are matters of

record and what would specifically emanate therefrom, I deny and

dispute each and every allegation made therein. It is denied that the

answering respondent has made any misrepresentation, suppression,

breach in any manner whatsoever. It is denied that the answering

respondent has treated forest land as its own private commercial

property. There is no violation of Article 21 of the Constitution of India. It

is denied that the answering respondent has committed any fraud. It isR
Y

Himanstu Yadaу
Advocate

Regd.No.-16976/2020
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denied that the answering respondent has monetised any public natural

resource for private gain. The answering respondent cannot be

prosecuted against. It is denied that the answering respondent is guilty

of violating any statute or applicable environmental laws, or there is any

threat of permanent erosion of environment. The applicant does not have

any cause of action and the original application does not disclose any

cause of action. The claim is also barred by limitation. Admittedly, the

Coal tar distillation plant was established on and from the year 2024,

and thus, the period of limitation for approaching this Learned Tribunal

has expired.

14. The grounds stated in the original application are untenable and

cannot be countenanced. In such circumstances, the originai application

deserves to be dismissed with exemplary costs. The applicant is not

entitled to any of the prayers made in the original application.

15. The statements made in paragraph nos. 1 to 13 of the foregcing

affidavit are true to my knowledge and also based on records, and the

rests are my humble submissions before this Learned Tribunal.

SOLEMNLY AFFIRMEDby the said

Avnish Kumar Srivastavaat

on this the 26 day of Jamuary 2026.

Veritied that the forooing Statment

we Sworn before me this day at

by Shreo..........ma

to whom the content of this alfidavit

have been read over & explained & who

is identified by Shree........

Govt. Notary Kanpur

*NOTARYC
E

Himanshu Yaday
Advocate

KanpurKanpur Nagar

TRAL GOVT. OF IND
IA

Snivadin

BEFORE ME

NOTARY

Identified by me

Kendvoc
ate

Radley Shyam Kanauj
iа
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ANNEXURE- C-1

F.No.8-213/91-FC (Yel.11)
Covormeni of India

Minislry of Envisonneni & forcau

(F.C. Division)

Peryzvaran Bhawen, C.G.O. Complex,

Lodi Road, Now Delal-110003.

Dalod: 14 anuary 2005
R

Tho Principel Secrotary (Forcris),
Govermment of Oriss,

Bhubancawar.

Sb: Diverslon of 1419.95 ha. of forett land for the purpose of. tron ore tased

industrics al Jakhapura (near Daitan) in Cuttack district of Oritsa deletion

af condislou no.(il) of final approval grauted vide lalitry of Environmo

and Fortsts't letter of evea pumber dated 3/4-2-1993.

Si.

I am dirocted to refer to your letter No. 10F (Cons)-122/200.3.6724/F&E dated: 11-
5.7004 on the above mentioned tubject. In this context, (he Contral Govornment hereby,
copvoys lis approval under Section 2 of Forest (Conservation) Aci. 1980, for deletian of
codllon no.(li) of inul approval granted vide Minlary of Envirorment and Forests's
letter of oven nuinber dated 3/4-2-1993 in respect uf diversion of 1419.95 ha of forest land
forlthe purpose of ison ore based indstries at Jakhapura (near Deitari) in Cuneck district

.ojOrrer snbjeci to fullilinent of following conditions:

. Minimum wea for consirvction of factories shall be utilised under supervision of
h: RCCF. Bhubanesww.

2.. Vacent land wid remaing aner the establislunent of the factories shall be
planledup at the projeei cost wnder supervitionof Statp Forest Deparment.

.State Governmen shall enaure compliance of. die remaining conditions
incorporated in the final approval fraled vide Ministry's loltor darod:3/4-2-1993,
by lie user anency

4- Greon beit shall be creaied by the user ageicy at the carlicat as per carlier
lipulstion vide letter duled:3/4-2-1993.

Yours falthrully,

كملا

Copy'lo:

(ANURAG BAJPAI)
Asi. Iarpector Geueral of Forests

1. The Poneipal Chief Conservator of Forests, Governinent of Oritsa, Bhuteneswar.

2.. The Chief Conservator of Forest (Centraly, Regional OfTice (E2), Blubeneswas.
3.: Tht Nodul Oflicer, Foresi Departmen, Govemient of Orissa, Bhubaneswar.
4. RO (Hqs), New Welhi.
5., Uaor Agency.
6. Monlluring Cell of FC Dnision.
7. Guard lile.

(ANURAG HAJPҮ(
Asstt. Ihtpoctor Gencral of Forasts

以

G

NOTARPHimap shu  YastayAdvocateKanpu Nacer

ENTRAL GOVT. OF INDIA
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mone oftye - 13
py-01 26tler ilo.6-213-91-FC duted ths 3rd February, cbr 1995 jromAaal. Inspoctor Gencra) of Porests,Gout. o India, Ministry of 1Encironment & Forests, Paryacoran Bhowan,C.G.0. Complen Lodi houd,
w Delhi-110003 addressed to ths Secretary, lorest Depurtmentovernment of Orissa, Bhubaneswar.

Sub:-
Diversion of 1419.95 hu. os. forest land for tlu
purpose of Iron re based, Industrics at Jakhapura(Near Daitari) in Cuttack district of Orissa.

I am directed to rejer ta, your letter ilo.30505/F&E
dt. 23rd DeCGmber, 1992 on the above mentioned subject secking priorappropal of the Tentral Government in accordance with Section-2
oj the Forest (Consercution)ct,1980 and to say that the proposal
has been examined by the idvisory Committee constituted by theCentral Government under Section-3 of the afresaid Act.

2.
ajter carejul consideratión of the proposal of theState Government and on the basis of the. recommendatton of the abovementioned Advisory Committee, the Central Government hereby conteys

its approtal under Seclion-2 of forest (Conseruation) Act, 1980
for diversion of '1419.95 ha. of Jorest land for the purpose of
Iron Ore based Industries at Jakhapura (Ncar Daitari) in Cuttack
district subjact to the following condittons":-

CTG "o.

-i) hegel status of the forest land will remain unchong-"ii) No jorest lond will be utilized for construction
of juctory, township etc.

iti) Compensatory plantation to be raised over equivalent
non-forest land which will be notified as protectedjorest under Indian Forest Act.

.iv) 176 ha. of jorest arca proposed for construction oftownshtp should be locuted in the non-fore st area
and the proposed'areu should be used for green belt
plantation using mainly indigenous species at thecost oj the project.

u) No forest land should be utilized jor rehabilitati-
on of oustees.

vi) In 76 hu. jorest urea which contains 1.13 1akhs
trees, no tree cuttiny shall bs done & this arsa
shall be lt.

oit) Pree suppport os oren bsh221 ba stuen to the
labourers working on the project.

viii) In the green delt indijenous species shall be plan..

iz)
ted.

Londitions stipulated while granting site clearnce;/environmental clearance snall be strictlu adhe: ad
2o.

Sd/-
Asst.Inspector Generul 0f

Forests.
Covernment of India

Porest & Enuironment Department
3154 /F&B dt.6.2.93
Copy Jormmrded to P.C.C.F., Orissa/Nodal Officer,

0 .0.C.F. Urissa/Stecl & Minas. Deptt./RGvEnUe Doptt. /anagingcctor, IPICCL jor injormation & necossory action.

3155 /P&E dt.6.2.93
Copy to Guard File copieS)

Deputy Secretary to Goceranent

N
Goa r!

Himbeshg Yedas
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b41

.Cepy of Jelter 80.8-215-91-FL dutci tha 3rd Fabruort 1993 ran

sset. Inspector Gencral of Porests,  Gout. of India,t istry of
Enctronkent & Jurests,  Paryavaran Bhuwon,C.G.G. Compl Lodi kovd;
eo delh1-110003 addressed to the SPSecretury, Forest i rtont

Vovernaent of Orissa, Bhubane swar.

Sub:- Uitersion of 1419.55 nu. of. forest lar. jor the
purpose of Iron re based.  Industries Jakhipиrа
(Near Daitarl) in Cuttuck district of rissa.

I am directed to rojar'to your letter. p.30505/F&E
dt. 23rd December, 1992 on the above mantioned subjee: sesking prior
approval of the Central Governaent in accordance wit:. Section-2.
of the Forest (Consercution)ct,1980 and to sa thot the pronosc)
has deen eramthed by ths idvisory Committee constitu:sd by tho
Cantral. Government under Section-3 of the aresoidct.

2. ster careful consideration of the prorosal of the
Stute Jovornment and on the basis of the. reconmendat on of the ubers
Rentioned adutsory Comnitise, the Central Governaent nereby conten
its spprutal under Section-2 of Forest (Consersatton sct, 1980
for aiversion of '1419.95 ha. of jorest land jor thourposs of
Iron Ors basgd Industries at Jakhapura (Near Daitori, in 'Outtack
district subject to the following condittons:-

NEMO

i) Logal status of the fore,st land wili renatn unchang-
ti) Ho forest land will be utilized jor construction

oj juctory, townshipotc.

tit) Componsotory plantation to be ralss: over egutvaleni
.. non-jorest land which will be notifid as protcctea

forcst under Indian Forest act.
.iv) 176 ho. of jorest areę proposed jor sonetruction, of

township should be locuted "in the non-jorest area
and the proposed drsa should be use for green belt
plantation ustng matnly ind tyenguspecisces nt the
cost oj the project.

v) No forest land should be utiliaed jor rohadtlitati-
on of ouste6s.

vi) In 76 hg. jorest orea whton ooptain 1.13lokhs
trees, no tree ruttiny shall 06 done &aisorea
shall be part of yreen belt

vit) Free supply of.trspwood, sng11.  be:  siuen to the
labourars wonking on the pro ject

vvtit) In the green be'lt indigenous sperias shll beplan-
ted.

ix) Conditions stipulated while geantin: site cleursnice/
/onvtronmental"tIsarangs shallhe!s.rtctly adherзД
to.

Government of Indta
sst. Inspéetor GengrdI of

Forest & Enuironment Department
10 3154 /8&8, dt,6.2.93

Pore ts.

Copy Jorwarded to P.C.C.F.,Orissa/Nodal sicer,..

0/0 P.O.C.f.,Orissa/Steel & Nincs Deptt/Revenue Det.  fuanaging
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Name of the Village: Dasamania

P.S: Kalinga Nagar (Old Sukinda)

FOREST LAND STATEMENT

Tahasil : Danagadi
District: Cuttack

SI No Khata No Plot No
Area

(in Ha)
Kisam

Existing

classification
Remarks

1 2 3 4 5 6 7

1 130 2 45.964 Jungle Patita

2 4 74.057 Jungle Patita

3 10 1.008 Jungle Patita

4 17 0.045 Jungle Patita

5 25 0.17 Jungle Patita

6 89 0.955 Jungle Patita

7 169 1.004 Jungle Patita

8 421 8.599 Jungle Patita

9 885 0.049 Jungle Patita

Total:- 131.85

Name of the Village: Mangalpur

P.S: Kalinga Nagar (Old Sukinda)

Tahasil : Danagadi

District: Jajpur

SI No Khata No Plot No
Area

(in Ha)
Kisam

Existing

classification
Remarks

1 2 3 5 6 7

1 97 1 3.142 Jungle Patita

2 5 1.304 Jungle Patita

3 331 0.899 Jungle Patita

4 332 1.17 jungle Patita

5 334 1.425 Jungle Patita

6 336 7.308 Jungle Patita

Total:- 15.247

Name of the Village: Nuagaon Tahasil: Danagadi

P.S: Kalinga Nagar (Old Sukinda) District: Jajpur

SI No Khata NO Plot No
Area

(in Ha)
Kisam

Existing

classification
Remarks

1 2 3 4 5 6 7

1 27 1 16.073 Jungle Patita

2 19 0.024 Jungle Patita

23 18.113 Jungle Patita

24 7.105 Jungle Patita

26 13.725 Jungle Patita

27 1.02 Jungle Patita

33 13.911 Jungle Patita

36 0.729 Jungle Patita

53 2.907 Jungle Patita

70 1.134 Jungle Patita

214 0.498 Jungle Patita

219 6.198 Jungle Patita

220 0.372 Jungle Patita

*
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238 2.866 Jungle Patita

245 0.113 Jungle Patita

Total :- 84.789

Name of the Village: Jakhapura

P.S: Kalinga Nagar (Old Sukinda)

Tahasil: Danagadi

District: Jajpur

SI No Khata No Plot No
Area

(in Ha)
Kisam

Existing

classification
Remarks

2 3 4 5 6

2

1 419 2 11.943 Jungle Patita

2 8 10.526 Jungle Patita

3 28 8.024 Jungle Patita

4 27 4.858 Jungle Patita

5 30 8.745 Jungle Patita

6 86 1.296 Jungle Patita

7 154 1.733 Jungle Patita

8 164 2.721 Jungle Patita

9 343 0.243 Jungle Patita

10 345 0.425 Jungle Patita

11 347 1.773 Jungle Patita

12 780 3.996 Jungle Patita

13 786 3.761 Jungle Patita

14 844 51.781 Jungle Patita

15 846 6.453 Jungle Patita

16
848 6.073 Jungle Patita

17 849 30.405 Jungle Patita

18 850 10.874 Jungle Patita

19 852 8.988 Jangle Patita

20 855 36.275 Jungle Patita

21
858 75.061 Jungle Patita

22
859 33.644 Jungle Patita

23
860 28.138 Jungle Patita

24
865 16.575 Jungle Patita

25
866 16.194 Jungle Patita

26
867 22.113 Jungle Patita

27
868 1.352 Jungle Patita

28 875 1.927 Jungle Patita

29
987 0.15 Jungle Patita

30 166 0.085 Jungle Patita

31
38 1.911 Jungle Patita

32
322 0.259 Jungle Patita

33
6 0.045 Jungle Patita

34
7 0.227 Jungle Patita

35 24 2.98 Jungle Patita

36
854 2.644 Jungle Patita

37
42 2.931 Jungle Patita

Bimanshu Yaday
Achwocate
Advo

Kelipu Nale
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Total:- 417.13
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